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’ :_ ‘ : - further to amend the Cinematograph Act, 1918.

~

. Wakreas it is expedient further to amend the Cinematograph Act, 1918 (II-
bt ]918) for the purposes hereinafter appearmg,

Tt is heréby enacted as follows :—

1. Short title and commencement.—(1) ThlS Act may be celléﬁ the Clnema- :
to raph (Amendment) Act, 1949.

® Tt shall come into force on such da,te as the Central Governme‘nt may,
by- notification ‘in the official Gazette, appoint.:

2. Amendment of section 2, Act I of 1918.—In section 2 of the Cinema- '
tograph ‘Act, 1918 (IT of 1918) (]"eremafter referred to as the said Act), before
the deﬁnltlon of “Cmematograph the following deﬁnition shall be inserbed,
nainely,—

* *adu’t’’ means a person who has compxeted ‘his elghteenﬁh year;’

3. Amendment of section 5, Act IT of 1948.—After. sub-section (2) of section
5 of the said Act, the followmg sub-section shall be inserted, namely:—

“(24) A condition shall also be inserted in every Jlicence that the
licensee will not exhibit, or permit to be exhibited, in such - place to any
e - " person who is not an adult any film- which has been  certified by an autho-

“rity’ ;onstltuted under section 7 as suitable for public exhlbltlon restricted
- to adults.” :

4 Amendment of section 7, Amt II of 1918.-—-In sectlon 7 of the said Act,—

- (z) in sub-section (1), for the words ““suitable for pub'ic exhibition’’ the

“words ‘‘suitable for unrestricted pubhc exhibition, or  for public exhibition
restricted to adults and ohlldren in arms, below the age of three” shall be
substituted ; _ - Y

(i) in sub- section 2), for the ﬁrst sentence the followmg sentence
shall be substituted, namely:— ‘

‘If any such authority. after examination considers that a film is
suitable for unrestricted public exhibition, or that although not suitable
for such exhibition, it is suitable for pubhc exhibition restricted to
adults shd children in arms, below the age of three, it shall grant to
the person applying for o certificate in respect of uhe “film, a “U”
certificate in the former case and an ““A’’ certificate in the latter ¢ case,

. -and shall in either case cause the film to be marked in: the prescrlbed
T manner.’ '

(iir) after sub- sectlon (2) the followmg sub-sectlon sha‘l be ingerted,
namely — L

‘(24) It the person applymg for a certlﬁcate in respect of the film

s aggrleved by the decision of the authority to grant an “A” certificate

for it, he may, within thirty days from the date of such decision,

appeal to the Provincial Government constituting the authority for a

reconsideration of the matter, and the Prdvincial Government may.

either reject the appeal or direct the grant of a “U" certlﬁcate instead
_of an ‘A’ cermﬁcate for the ﬁ]m »
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